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OA.940/29

Be tween

V. Nagaraju

and

1, Union of India, rep.by
Sscretary

Postal Department

New Delhi

2. Supdt., of Post Offices..
Gudivada Division
Gudivada

Krishna Dist.

Counsel for the ap-licant

Counsel for the respondents
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HYDERABAD BIU

dt.%-8-99

: Applicant

Hon. Mr. R, Rangarajan, dMember (Admn.)

Respondents

K. Ranga Rao
Advocate

1.2. Jacob
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Hon., Mr. B.S. Jail Parameshwar, ifember(judl.)
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¢ 0A.940/99 dt.5-8-99

Qrder

Oral order {per Hon. Mr. R. Rangarajan, Member (Admn.)

Heard Mr. K. Ranga Rao for the applicant and Mr.
M.C. Jacob for the respondents. #Mr. K. Prabhakar Rao,:r -
Respondent No.2,jide}cSuperintendent of PoSt Offices,
Gudivada Division, Gudivada, ¥rishna District, is present,.
1. The applicant in this 0OA challenges the notification
No.BE/Surepalli dated 26-5-99 (Annex.I) whersby ;Hf
applicationsvere called for filling up the posts of EDBPM
Surepalli post office, to be reserved for SC candidates,.
2. Two main contentions are advanced by the learned
counsel for the applicant. They are |
i} The post in guestion is occupled by a regular EDBPM |
who had gone on deputation to Army Postal Serviggf) As he
has still got lien in this pocst as EDBPM, Surepalli, the
qu8stion of filling up th2 post does not arise., The |
applicant having been appoint=d on provisional basis should J
be continued till th%licn of the resgular incumb2nt in the ‘
post is discontinuesd,
11) EBven if the post is to be £illed regularly it should
not be fillsd up by SC candidat®s as there is =nough
representation of SC candidates in that cadre,
3. The learned counsel for the respondsants submitted
that the regular candddates who worked as EDBPM In thed
post office j4 now serving on deputation in APS g6 aircadyb*bv~
. pointed ot in Sroup-D post. We s®e no reascn to dispute

v Jmb oy that o .
these thinge, Infview %€ is tc bs held that the lest of

F

the reogular candidatef has bzen discontinued from that

post, Hence, the issus of the notification for regularly

filling up of the post is in order.
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4, The apblicant iz verbally asserts that the posts should
not be fille3d up by ST candidates,
5. The learned counsel for the respondents submits that
there is g/shortags of ST candidates and hencs in view of the
DG P&T lettmar No.43-117/30-P=n, dated 8-10-1980 it was ordered
. ’ ot

to £111 ste reservi 0s for{S< candidates. The

111 up poste by ing,p tf (S idat
above submission of the respondents also cannot ba disputed

' c&mquMgr'
as they are pcsséssing necessary Seebkus—mess3 in this con-

LT
nection in resgard to,sanctioned strength of ED#s in that unit
and number of S:/Sf employees in that category.
5; In view of the above the following direction is given
The applicant in this OA should be informed of the above
details in a,letter., After that letter is issued ths raspon-
dents are at liberty to process the notificaticn dated 26-5-1997,

in accordance with rules,

7. The OA is ordered accordingly. 1Yo costs.

/L’G d\,\}/L_

{(B.5. Jai Par TWar (R, Rangarajan)
S T (Judl.) Mémber (Admns:}
Nty
Dated : August 5, 99 - Aﬂ +
Dictated in Open Court ] .
ak
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